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b)

F)

b)

Details of Community Centres

Sh. BHARAT BHUSHAN BATRA (Rohtak):

Will the Urban Local Bodies Minister be pleased to state:-

the number of Community Centres falling under the Municipal

Corporation Rohtak togetherwith the details thereof;

whether the said Community Centres were constructed to
facilitate the public and handed over to society/NGO for
operation and the rates were fixed for all the functions; if so, the

details of the rates fixed for the said centres;

whether the said Community Centres have been leased out by

the Government;

if so, the scheme under which the said Community Centers have
been leased out togetherwith the conditions thereof alongwith

the details thereof;

the time when the decision to lease out the Community Centres
have been taken by the Government togetherwith the reasons

therefor; and

whether there is any provision of the Government to rent out the
said centres to public on nominal rent; if not, the reasons

therefor?

DR. KAMAL GUPTA, URBAN LOCAL BODIES MINISTER

Sir,

28 community centres fall under the Municipal Corporation,
Rohtak (detail is annexed as Annexure-A).

Yes, community centres have been constructed to facilitate the
public. Out of 28 community centres, 4 community centres are
operated by the Municipal Corporation, Rohtak,
7 community centres have been leased out to private entities,
whereas remaining 17 community centres are being operated by
the concerned societies/NGOs. Charges levied to hold various

functions are given at the table annexed as Annexure-A.



d)

f)

Municipal Corporation, Rohtak has leased out 7 community
centres.

Municipal Corporation, Rohtak has leased out community centres
under section 164 of The Haryana Municipal Corporation Act,
1994. The conditions and details are attached at Annexure-B.
The decision to lease out the community centres was taken in
House meeting of Municipal Corporation, Rohtak held on
17.11.2022, to meet out the annual repair and maintenance
expenditure of community centres.

As per section 164 of The Haryana Municipal Corporation Act-
1994, the Municipal Corporation is competent to let out on hire

any immovable property of Municipal Corporation at any rate.
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Annexure-A/3Jcld—P

Sr. Name of Community - Rates Per Program (in Kriya Program
No Centre/ Dharamshala Operated By Rate fixed By Rs) (Rates in Rs.)
Maturam Community Centre, Hotel Rivoli Municipal Corporation,
1 Gandhi Nagar Rohtak 17980 1800
Marriage programme -11000
Only for day time -5100
> Model Town Community M/s Satkar Food & Municipal Corporation, Only for Lunch -5100 1100
Centre Cateres Rohtak Only for Satsang -5100
For Meeting -5100
Ground floor
Marriage Program -50000
Religious Program -5000 First i 5100
- : Government Program -5000 irst Floor -
3 Sector-21 Community Center M/s Sgtkar Food & Mumup? Cr:]orioratlon, Second Floor-
ateres onta 1st & 2nd Floor 5100
Marriage Program -50000
Religious Program -5000
Government Program -2100
4 Kanheli Road, Community M/s Satkar Food & Municipal Corporation, Marriage program-11000 1100
Center Cateres Rohtak Religious Program - 5000
5 Sector-2 Community Center Hotel Rivoli Mumupz:{loict);ioratlon, 25000 5100
6 Sector-3, Community Center M/s Satkar Food & Municipal Corporation, 3000 1100
Cateres Rohtak




Annexure-A/3Jcld—P

Sr. Name of Community - Rates Per Program (in Kriya Program
No Centre/ Dharamshala Operated By Rate fixed By Rs) (Rates in Rs.)
Marriage Ground Floor- 25000
Marriage 1st Floor - 20000
Marriage Program Lawn - 10000
. - , Religious Program - 5000
7 Madan La_I Dhingra, Hotel Rivoli Municipal Corporation, Government Program Ground 5100
Community Center Rohtak
Floor-2100
Government Program 1st Floor
- 1100
8 Gandhi Camp Main Sabji Municipal Corporation, Municipal Corporation, Marriage programe-2100 1100
Mandi (double storey) Rohtak Rohtak Religious Programe - 5000
_ Municipal Corporation, Municipal Corporation, 3000
9 Sector- 1 community Center Rohtak Rohtak 1100
Municipal Corporation, Municipal Corporation, 3000
10 | Sector-14 community Center pRohtai pRohtai 1100
Ladhot Road, Community Municipal Corporation, Municipal Corporation, 11000
11 Center Rohtak Rohtak 1100
i ' Social persons of ward -1 | Social persons of ward -1 FREE OF COST
12 Commumt_y Center situated P P FREE OF COST
at Sastri Nagar, Rohtak
Community Center situated | Social persons of ward -5 | Social persons of ward -5 FREE OF COST
13 at Sora Kothi, Back Side of FREE OF COST
Jain Public School, Rohtak
14 Community Centre (Fairan Social persons of the Social persons of the FREE OF COST FREE OF COST

Pana), Baliyana

village

village




Annexure-A/3Jcld—P

Sr. Name of Community - Rates Per Program (in Kriya Program
No Centre/ Dharamshala Operated By Rate fixed By Rs) (Rates in Rs.)
Community Centre (Near Social persons of the Social persons of the FREE OF COST
15 Park Majra Pana) village village FREE OF COST
Community Centre (Near Social persons of the Social persons of the FREE OF COST
16 Arya Samaj Mandir), village village FREE OF COST
Baliyana
Community CentreVillage Social persons of the Social persons of the FREE OF COST
17 Pabarapar D village village FREE OF COST
o _ Social persons of ward - | Social persons of ward -17 FREE OF COST
18 Balmiki Community Centre 17 FREE OF COST
Saini Community Center Panchayat Mohalla Panchayat Mohalla 5600
19 | situated at Near God School, Sainiwas Samitti Sainiwas Samitti 1600
Rohtak
Community Center situated Haryana Dalit and Pichra Haryana Dalit and Pichra 11000
20 at Gau Karn, Rohtak Varg Association Varg Association FREE OF COST
21 Prachin Ramlila Centre Shri Ram Trust Shri Ram Trust 7100 TO 15000 5100
22 | Azadgarh Community Centre Azadgarh VI|<.a.S Kalyan Azadgarh Vlk_a_s Kalyan 14000 2100
Samiti Samiti
23 Parashuram Community Bhagwan Parshu_R_am Bhagwan Parshu_R_am FREE OF COST FREE OF COST
Centre Kalyan Sammiti Kalyan Sammiti
Community Centre Old Bus Rohtak City Welfare Rohtak City Welfare Socity 11000
24 : 2100
Stand Socity
Sugar Mil Colony Community | Samudayik Kendra Suraj Samudayik Kendra Suraj 4100
25 Centre, Sunaria Chowk Parkash Parkash FREE OF COST
26 Ambedkar Colony Chamar Sudhar Samitti Chamar Sudhar Samitti 3100 FREE OF COST

Community Centre




Annexure-A/3Jcld—P

Sr.
No

Name of Community
Centre/ Dharamshala

Community Centre in Preet

Operated By

Rate fixed By

Rates Per Program
Rs)

(in

Kriya Program
(Rates in Rs.)

27

28

Vihar
Balmiki Hostal in Balmiki

Chattar Singh Charitable
Trust
Baba Sadanath Dera

Chattar Singh Charitable
Trust

FREE OF COST

FREE OF COST

Basti, W.no.4, Rohtak.

Baba Sadanath Dera

FREE OF COST

FREE OF COST




Hotel Rivoli,
Delhi Road, Rohtak.
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Term & Conditions

1. The Tenure of contract will be for five years and may be further Extended to Five years with

2

(a)
(b)
(€
(d)

(e)

4. The Agency will pay the Electricity, water & sewerage charges,

mutual consent with work satisfactory. The Rent will be increased by 10% every year.
Rent Should be deposited by the agency in the office of Municipal Corporation, Rohtak. On
Monthly basis by 7t day of each month. If not deposited by the stipulated daté then interest

@ 18% will be charged for the period of delay.
The agency/Firm will be required to execute the following renovation work/construction at

their own cost in the area :-

White Wash/paint of the bui}g,_ing will be done by the agency in a good manner.
Fixing/maintenance of all the &lectrical, refrigeratioh & Electronics devices items.

Pest control in Kitchen & other area on fortnight basis, | A

Repair/ Maintenance/Renovation of Air Conditioners, covered area like Halls, Lounges,
Reception Counter, all rooms, Kitchen, Store, Tgi]ets, Lawns and Open Terrace by
providing required material & electronic fixtures,
However any major defect in the structure any part of the-building will be maintained and
rectified by the Municipal Corporation, Rohtak at their own risk and cost. The expenditure
of such maintains/rectification will be incurred by the Municipal Corporation, Rohtak

itself,

-

5. The agency will be responsible for providing for Proper security and housekeeping services

in complete area of the building and open space.

6. The agency will be responsible for maintenance of open park area ie grass cutting,

Webs_ite-www.mcrohtak. ov.in E-mail -
1262-258675, Toll Free No., 18001805007

Borrowing, trimming of plants etc.

Ph. No. - +#91-1262-251515-16, Fax No. +91-

gomm'gsionermcr@gmail.com
.



7- The Agency will deposit the security of Rs. 10 lakh refundable at the time of hand over to
Municipal Corporation, security should be deposited before start the work.

8- The booking of Community Centre, Rooms & other parts of the complex w
the agency at the rates fixed to be fixed hy the Municipal Corporation, Rohtak. annexure
attached The Contract may be cancelled during the agreement period any time by adopting

ill be booked by

due legal procedures if the agency fails to deposit the rent amount within the stipulated

period in that case security will be forfeited.
9- The agency will be responsible to deposit the contribution under EPF & ESI rules regularly

for its employees and details of which to be share with Municipal Corporation Rohtak.
10- The agency will be responsible for maintain its gadgets and equipment’s (with warranty or
without warranty) etc. in good working conditions with all safety measures at its own cost

and expenses regularly.
11- The day to day cleanliness
the exclusive responsibility for the a

Rohtak.

12-The Municipal Corporation,
incident/occurrence/injury damage caused to t
rendering services as per this agreement. However,

Corporation, Rohtak for these purposes.
13- The agency will maintain a register for making the day to day entries regarding

activities/functions carried out in building premises.
14- In case of any dispute between the parties the shame shall be referred to the sole arbittator.

The Commissioner, Municipal, Rohtak will be arbitrator and his decision shall be final and

binding upon the concerned parties.
15- The earnest money of Rs. 10 lakh of the successful contractor will be converted in to security

which will be refunded without interest satisfactory completion of the contract period.’

16- The agency will give an affidavit, that the agency has not been declared black listed by the
Haryana Govt or any Govt. or Public Sector undertaking.

17- The agency will charge rate of structure as fixed by Municipal Corporation already.

 [annexure attached) :
18- The agency cannot make any permanent construction in any part of the community center
and building will be handed over to MCR in same condition as it was at the timé of contract.
19- All the booking receipts should be prescribed with the rates decided by MCR and will be
saved with MCR on daily basis and dairy/register for the same also will be maintained by the
agency which can be checked by concerned officers of MCR at any time faili i
action will be taken. £ e
20- If the agency fail to fulfill any of the above condition for maintenance, the maintenance will
b(?] fzrr::ddout by MCR at departmental level and the expenditure incurred in maintenance
will be deducted from the security deposited by the a i i
B s y gency and contract will be withdrawn
21-The agency will obey the directi i
tions issued by Hon' :
time failing which the panel action/challan if :n ?n . NdG L ey ‘gOVt SE
horeby s ke y. mposed by the concerned authority will be

22- Penalty if any of these amenities found faulty.

and maintenance of the Community Centre/ Kitchen/lawn will be
gency up to the satisfaction of Municipal Corporation,

Rohtak shall not be liable/resp'onsible for any
he person/deployed by the bidder for
the agency shall indemnify the Municipal

Vebsite — www.merohtak i :
. Lov.in  E-mail - issi ; '
1262-258675, Toll Free e el fommissionermer@gmail.com Ph. No. - +31-1262-251515-16, Fax No. +91
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Ameni.tics

Penalty Amount

Remarks

Rs. 5000 (Up to 7
Days)

If Not Repaired In 7 Days it will be
repaired by MCR and tost of
repalr  will be charged from
agency with additional penalty of
Rs. 5000

Rs. 1500 for per day

i not repaired as per satisfaction
level of Mc then the agency will
liable to pay the cost of work
carried out by MC with additional
penalty of Rs. 1500 1

1 AC, Taps, Lights,
Floor, Toilet etc.

2 Sanitation of
community centers

3 Lawn maintenance

Rs. 1000 per day
plus Rs. 4 per sq.
yards.

carried out

If not repaired as per satisfaction
level of MC then the agency will
liable to pay the cost of work
by MCR with
additional penalty of Rs. 1000

23 lnspectibn

-

o vrr v o

&

I Sr. ( Inspection Authority | Timing of inspection | Nature of inspection ' \
No.
1 Land Officer Monthly or when ever | To check booking register \
[ : required and amenities
J 2 ! Financial committee Quarterly To check booking register \
and amenities
3 Any Competent When ever required To check booking register
authority of ' and amenities
Municipal
Corporation

For HOTEL RIVOLI
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Satkar Food Caterers, {Prop.)

Sh. Surjeet
Shop No. 101, Sheela Bye Pass,

Near Railway crossing,
Bus Stand Road, Rohtak.

olL Mob. No. 9991127530

i MCR/L0O/2023 {q@ﬁﬁg\\wm ERICR N\

R e BT TS PR B TH-ART AN

Iyea fawy & @ o)

TR M deds g REi® 12.05.2023 # (5+5) 61 3 o Asas T |
Req WisW oo GIEid® &= @ A W a4 & [0 ofFeRA st & e ey
forq® ay®r B Satkar Food Caterers &RT 0 60,000/-%0 Sfi.0g 3. oz Tosy @
e w7 T o1, Bgd 9 e G Satkar Food Caterers Z ¥X TT €98 & TR
FRMY gRT Ri® 13.07.2023 & wigg &Y R@r ™1 ¥ AR TR AW g’ M emigER

feie 01.09.2023 § IR THRIGH &8 H FhCEl Y& HL G S|

Term & Conditions

1. The Tenure-of contract will be for five years and may be further Extended to Five years with
mutual consent with work satisfactory. The Rent will be increased by 10% every year.
2. Rent Should be deposited by the agency in the office of Municipal Corporation, Rohtak. On
Monthly basis by 7t day of each month. If not deposited by the stipulated date then interest @

18% will be charged for the period of delay.
3. The agency/Firm will be required to execute the following renovation work/cdnstruction at

their own cost in the area :-
White Wash/paint of the building will be done by the agency ina good manner..
Fixing/maintenance of all the electrical, refrigeration & Electronics devices items.

(a)

(b)
(c)  Pestcontrol in Kitchen & other area on fortnight basis.
Repair/ Maintenance/Renovation of Air Conditioners, covered area like Halls, Lounges

(d) .
Reception Counter, all rooms, Kitchen, Store, Toilets, Lawns and Open Terrace by providing

required material & electronic fixtures.
However any major defect in the structure any part of the building will be maintained an

(e)
rectified by the Municipal Corporation, Rohtak at their own risk and cost. The expenditu
of such maintains/rectification will be incurred by the Municipal Corporation, Rohtak itsel

4 ‘The Agency will pay the Electricity, water & sewerage charges. E
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ping services in

5. The agency will be responsibie for providing for proper security and housekee

4 complete area of the building and open space.
- The agency will be responsible for maintenance of open park area i.e grass cutting, Borrowing,

trimming of plants stc,
7' v | 3
The Agency will deposit the security of Rs. 05 lakh refundable at the time of hand over to

Municipal Corporation, security should be deposited hefore start the work.
8. The booking of Community Centre, Roams & other parts of the complex will be hooked by the
agency at the rates fixed to be fixed by the Municipal Corporation, Rohtak. annexure attached
iuring the agreement period any time by adopting due legal

The Contract may be cancelled d
pracedures if the agency fails to deposil the rent amount within the stipulated period in that

case security will be forfeited.’

9. The agency will be responsibie to deposit the contribution under EPF & ESI rules regularly for
its employees and details of which to be share with Municipal Corporation Rohtak.

10. The agency will be responsible for maintain its gadgets and equipment’s (with warranty or
without warranty) etc. in geod working conditions with all safety measures at its own cost

and expenses regularly.
11. The day to day cleanliness and maintenance of the Community Centre/ Kitchen/lawn will be

the exclusive responsibility for the agency up to the satisfaction of Municipal Corporation,

Rohtak.
12.The Municipal Corporation, Rohtak shall not be liable/responsible for any

incident/occurrence/injury damage caused to the persen/deployed by the bidder for
rendering services as per this agreement. However, the agency shall indemnify the Municipal

Corporation, Rohtak for these purposes.
13. The agency will maintain a register for making the day to day entries regarding

activities /functions carried out in building premises.

14. In case of any dispute between the parties the shame shall be referred to the sole arbitrator.
The Commissioner, Municipal, Rohtak will be arbitrator and his decision shall be final and
binding upon the concerned parties.

15. The earnest money of Rs. 05 lakh of the successful contractor will be converted in to security
which will be refunded without interest satisfactory completion of the contract period.

16. The agency will give an affidavit, that the agency has not been declared black listed by the

Haryana Govt. or any Govt. or Public Sector undertaking.
17. The agency will charge rate of structure as fixed by Municipal Corporation already.

(annexure attached)

18. The agency cannot make any permanent construction in any part of the community center
and building will be handed over to MCR in same condition as it was at the time of contract.

19. All the booking receipts should be prescribed with the rates decided by MCR and will be saved
with MCR on daily basis and dairy/register for the same also will be maintained by the agency
which can be checked by concerned officers of MCR at any time failing which panel action will

be taken.
20. If the agency fail to fulfill any of the above condition for maintenance, the maintenance will be

carried out by MCR at departmental level and the expenditure incurred in maintenance will be
deducted from the security deposited by the agency and contract will be withdrawn with

immediate effect.
dept. time to

21, The agency will obey the directions issued by Hon’ble NGT or any other govt.
. by the concekne ority will be

time failing which the panel action/challan if any imposed <
4



22. Penalty if any of these amenities found faulty.

Sr No. | Amenities

i | AC, Taps, Li g?,?;':';‘: :
Floor, Toilet ete.

1 Penalty Amount

Rs. 5000 (Up to 7
Days)

Remarks ‘

if Not Repaired In 7 Days it will be
repaired by MCR and cost of
repair will be charged from
agency with additional penalty of
Rs. 5000

2 Sanirat:iu;x of | Rs. 1500 for per day | If not repaired as per satisfaction
community centers | level of Mc then the agency will
| liable to pay the cost of work
carried out by MC with additional
1 | penalty of Rs. 1500 \
3 Lawn maintenance | Rs. 1000 per day | if not repaired as per satisfaction
plus Rs. 4 per sq. | level of MC then the agency will
yards. liable to pay the cost of work
carried out by MCR with
additiona! penalty of Rs. 1000
23 Inspection
Sr. / Inspection Authority | Timing of inspection | Nature of inspection
No.

F

Land Officer

Monthly or when ever l

To check booking register

\
|
i

reguired and amenities
2 Financial committee Quarterly To check booking register
' and amenities
3 Any Competent When ever required To check booking register
authority of and amenities
Municipal
Corporation i

W?"N,ﬁ%ﬁ?ﬁ\
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m & Conditions

ive years and may be further Extended to Five years with
-v. The Rent will be increased by 10% every year.

9-4.,

1. ‘The Tenure of

mutual consent with work satisfa

in the office of Municipal Corporation, Rohtak. On
not deposited by the stipulated date then interest @

2. Rent Shouid
Monthly basis by 7t ¢
18% will be cha “gw fo

3. The agency,-_ irr wil

1 the areg -

their own cost inn the area

(k} White Wash/paint of the ba.- iding will be done by the agency in a good manner.

)] Fxxmg/mafzvtrsn-r nce of all the elecirical, refrigeration & Electronics devices items.

(m)  Pestcontrcl in Kitchen & other area on fortnight basis.

(n) Repair/ Maintenance/Renovation of Air Cenditioners, covered area like Halls, Lounges,
Reception Coun Il rooms, Kitchen, Store, Toilets, Lawns and Open Terrace by providing
required material & &}

(o) However any maj
rectified by the Municipal
of such maintaing/re

4. - The Agency will pay the El

? e

yr the period of de:ay
e reguired o execute the following renovation work/construction at

str*n fure any part of the building will be maintained and
1, Rohtak at their own risk and cost. The expenditure
pe incurred by the Municipal Corporation, Rohtak itself.

2
ation v “iii pe

atm & sewerage charges.
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in
voviding for proper security and housekeeping services

5. Theagency will be responsibie {0
complete area of the building and open space. i
: : iing ; 4 win
6. The agency will be respansible for maintenance of open park area ORI PG SRR,
trimming of plants ote,
socurity of Rs. 05 lakh refundable at the time of hand over to

7. The Agency will deposit the security o
Municipal Corporation, security should ha deposited hefore start the work

8. The booking of Community Cenire, Rooms & other parts of the complex will be booked by the

ates fixed to be fxed by the Municipal Corporation, Rohtak. annexure attached

i n the apreement period any time by adopting due legal

during the agre
1o depuosit the rent amount within the stipulated period in that

|y

agency at ‘i.a ra
The Contract mss
pmcedurcs‘: il the ageticy
case security will be gited.

9. The agency will be responsible to deposit the contribution under EPF & ESI rules regularly for
its employees and details of which Lo be share with Municipal Corporation Rohtak.

The agency will be responsible for maintain its gadgets and equipment’s (with warranty or

without warranty) etc. in good working conditions with all safety measures at its own cost
and expenses reguiarly.

11. The day to day cleanliness and maintenance of the Community Centre/ Kitchen/lawn will be
sibility for the agency up to the satisfaction of Municipal Corporation,

10.

o 4

the ‘exclusive responsibility ft
Rohtak.

12. The Municipa! Corporation, Rohtak shall not be liable/responsible for any
incident/occurrence/injury damage caused to the person/deployed by the bidder for
rendering services as per this agreement. However, the agency shall indemnify the Municipal

Corporation, Rohtak for these purposes.
maintain a register for making the day to day entries regarding

13. The agency will
activities/functions carried out in building premises.
14. In case of any dispute between the parties the shame shall be referred to the sole arbitrator.

The Commissioner, Municinal, Rr*b will be arbitrator and his decision shall be final and

binding upon the concerner partie:
15. The earnest money of Es. d‘ qf the ¢uccessfu! contractor will be converted in to security
which will be refunded -:.—:f::' th satisfactory completion of the contract period.
he agency has not been declared black listed by the

bt
(o)
(4]
Y]
el
1)
5
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oVt ‘ E,ec tor undertaking.
rate of' structure as fixed by Municipal Corporation already.

17. The agency wili charge
ached)
18. The agency cannot e any pern nt construction in any part of the community center
and building will ondition as it was at the time of contract.
19. All the booking r
with MCR on dan;
which can be checked
be taken. ‘
| tc iny of the above condition for maintenance, the maintenance will be

20. If the agency fail to fulfiil 2
carried out by MCR at departmental level and the expenditure incurred in maintenance will be
deducted from the security deposited by the agency and contract will be withdrawn with

SCI
‘agister for the same dlse will be maintained by the agency
fficers of MCR at any time failing which panel action will

by concerned o

immediate effect.
] s issued by Hon'ble NGT or any other govt. dept. time to

21. The agency will obey the direction

time failing which the panel actio
borne by the agency.

n/cha

ilan if any imposed by the concerngd authority will be
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Amount | Remarks

- BO00 (U ty 2 1 If Not Repaired In 7 Days it will be
Daya) | repaired by MCR and cost of
| repalr will be charged  from
I agency with additional penalty of
i
%l.
I
|
%

L

Hnot repaired as per satisfaction
level of Mc then the agency will
Hable to pay the cost of work |

L tartied out by MC with additional
oo | penalty of Rs. 1500 |
I Rs. 1000 per day | I not repaired as per satisfaction ‘,
E ;ﬂns:_ Rs. 4 per sa. | level of MC then the agency will |
| yards. | lable to pay the cost of wark |
| carried  out by MCR with |
A el | additional penalty of Rs. 1000 |

I Sr. % Timing of inspection \ Nature of inspection \
| No. ' |

| 1 i | Monthly or when ever \ To check booking register ﬁ\
! | required | and amenities :

2 i | Quarterly | To check booking register _‘\
I ey | \‘ and amenities :

3 Any Competent When ever required \ To check tao'o-kmg register

authority of | and amenities
» 1 H \
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Term & Conditions

1. The Tenure of contr

amiract will be for five years and may be further Extended to Five years with
mutual consent wi f

v the agency in the office of Municipal Corporation, Rohtak. On
v of each

ach mmrh ifnet deposited by the stipulated date then interest @

will be re L{u.:.&d to execute the foilowing renovation work/construction at

F iy 4 o
i l"n_"‘.ﬁ'] a 4

White wa:h paint of the building will be done by the agency in a good manner.

(g) Fﬁxmg,fmai“aze nance of all the electrical, refrigeration & Electronics devices items.
(h) Pest control in Kitchen & other area on fortnight basis.

@

¢/Renovation of Air Conditioners, covered area like Halls, Lounges,

it rooms, Kitchen, Store, Toilets, Lawns and Open Terrace by providing
! aic fixtures.

] ct in the structure any part of the building will be maintained and
Lovporatmn Rohtak at their own risk and cost. The expenditure

tains fication will be incurred by the Municipal Corporation, Rohtak itself,
4. The Agency will pay the B

v the Electricity, water & sewerage charaes. a

"‘J




e o fwve

e - a
> The agency will be r« - proper security and housekeeping services in

complete area of the il

6. The agency will be resnon
trimming of plants o1

7. The Agency will deposit the securits of Rs..0
Municipal Corporation, security should be don :

8. The booking of Community Centre Re ither pacts of the complex will be booked by the
agency al the rates fixed v be fixed hy the ﬁfm icipal Corporation, Rohtak. annexure attached
The Contract may be cancelied durin & the agreement period any time by adopting due legal
procedures if the agency fails to ﬁf_-gnp,a the rent amount within the stipulated period in that
case security will be rorfeited

9. The agency will be responsibie o deposit the contribution under EPF & ESI rules regularly for
its employees and detaiis oi which to be s ham with Municipal Corporation Rohtak.

10. The agency will be cespousibie for maintain fts gadgets and equipment’s (with warranty or
without warranty? eic. in gf‘..(--c? working conditions with all safety measures at its own cost
and expenses regulariy.

11. The day to day cles
the exclusive responsibility for
Rohtak.

12, The Municipal Corporation, Rohtak shaii not be liable/responsible for any
incident/occurrence /injury damage caused to the oerson/deployed by the bidder for
rendering services as per this agreement. However, the agency shall indemnify the Municipal
Corporation, Rohtak (o ury

13.'"The agency will maintain a2 repister
activities/functions carried out in building premises.

14. In case of any dispuite between the parties the shame shall be referred to the sole arbitrator.

ies t)

The Commissioner, Muni: W *31 be arbitrator and his decision shall be final and
binding upon the conce:

15. The earnest monev o

which will be refurded withe

16. The agency will give

v of wpen park area Le grass cutting, Borrowing,

v refundable at the time of hand over to
nefore start the work,

mainfenance of the Community Centre/ Kitchen/lawn will be
dgency up to the satisfaction of Municipal Corporation,

ness and

£

for making the day to day entries regarding

fthe successful contractor will be converted in to security
atisfactory completion of the contract period.
ency hag not been declared black listed by the

Haryana Govt. or any Govt. or Public taking.

17. The agency will charge rate of structure as fixed by Municipal Corporation already.
(annexure attached’

18. The agency cannot ny permanent construction in any part of the community center

and building will be handed over to MCR in same condition as it was at the time of contract.

19. All the booking receints should be preseribed with the rates decided by MCR and will be saved
with MCR on daily | so will be maintained by the agency
which can be checked by concernec 1y time failing which panel action will
be taken. : .

20. If the agency fail tc fulfill any of the above condition for maintenance, the maintenance will be
carried out by MCR at departmental levei an d the expenditure incurred in maintenance will be
deducted from the security agency and contract will be withdrawn with
immediate effect.

21. The agency will O}.}ai'.‘;' the directions {ssu

time failing which the panel action/challan if any impose: d by the congerned authority will be
borne by the agency. c G’J {\ \A’*ﬁ

Hon'ble NGT or any other govt. dept. time to

Jo
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uni | Remarks ——
(Un to 7 | If Not Repaired In 7 Days it will be
i

repaired by MCR and cost of
repalr wilf be charged from
ageney with additional penalty of

" v

ievel

of Mc then the agency will
iiable to pay the cost of work
carried out by MC with additionsl
penaity of Rs, 1500

( Rs, 1000 per day

! plus

| yards.

{

23 Inspection

Rs. 4

per sq.

If not repaired as per satisfaction
level of MC then the agency will
liable to pay the cost of work
carried out by MCR with
additional penalty of Rs. 1000

=

f Inspgcﬂﬁi Autherit

 of inspection | Nature of inspection

authority of
Municipal

and amenities

1 Land Officer ¢ Monthly or when ever 2 To check booking register
iy | required | and amenities
2 Financial committee | Quarterly 1 To check booking register \
i | and amenities
ek 3 Foves . -
3 Any Compatent | When ever required | To check booking register
|
1
E

——

Corporation
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(2)
(b)
(c)
(d)

(e)

o

Term & Conditions

The Tenure of contract will be for five years and may be further Extended to Five years with
mutual consent with work satisfactory. The Rent will be increased by 10% every year.
Rent Should be deposited by the agency in the office of Municipal Corporation, Rohtak. On
Monthly basis by 7t day of each month. If not deposited by the stipulated date then interest
@ 18% will be charged for the period of delay.
The agency/Firm will be required to execute the following renovation work/construction at
their own cost in the area :-
White Wash/paint of the building will be done by the agency in a good manner.
Fixing/maintenance of all the electrical, refrigeratlon & Electronics devices items.
Pest control in Kitchen & other area on fortnight basis. !
Repair/ Maintenance/Renovation of Air Conditioners, covered area like Halls, Lounges,
Reception Counter, all rooms, Kitchen, Store, Toilets, Lawns and Open Terrace by
providing required material & electronic fixtures.
However any major defect in the structure any part of the building will be maintained and
rectified by the Municipal Corporation, Rohtak at their own risk and cost. The expenditure
of such maintains/rectification will be incurred by the Municipal Corporation, Rohtak
itself.
The Agency will pay the Electricity, water & sewerage charges.
The agency will be responsible for providing for proper security and housekeeping services
in complete area of the building and open space.

The agency will be responsible for maintenance of open park area ie grass cutting,
Borrowing, trimming of plants etc.

Website — www.mcrohtak.gov.in E-mail - commissionermcr@gmail.com Ph. No. - +91- -1262-251515-16, Fax No. +91-
1262-258675, Toll Free No. 18001805007 *
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7. The Agency will deposit the security of Rs. 05 lakh refundable at the time of hand over to
Municipal Corporation, security should be deposited before start the work.

8. The booking of Community Centre, Rooms & other parts of the complex will be booked by
the agency at the rates fixed to be fixed by the Municipal Corporation, Rohtak. annexure
attached The Contract may be cancelled during the agreement period any time by adopting
due legal procedures if the agency fails to deposit the rent amount within the stipulated
period in that case security will be forfeited,

9. The agency will be responsible to deposit the contribution under EPF & ESI rules regularly
for its employees and details of which to be share with Municipal Corporation Rohtak.

10. The agency will be responsible for maintain its gadgets and equipment’s (with warranty or
without warranty) etc. in good working conditions with all safety measures at its own cost

and expenses regularly.
11. The day to day cleanliness and mainteuance of the Community Centre/ Kitchen/lawn will be

the exclusive responsibility for the agency up to the satisfaction of Municipal Corporation,
Rohtak.
12. The Municipal Corporation, Rohtak shall not be liable/responsible for any
incident/occurrence/injury damage caused to the person/deployed by the bidder for
rendering services as per this agreement. However, the agency shall indemnify the Municipal

Corporation, Rohtak for these purposes.
13.The agency will maintain a register for making the day to day entries regarding

activities/functions carried out in building premises.
14. In case of any dispute between the parties the shame shall be referred to the sole arbitrator.

The Commissioner, Municipal, Rohtak will be arbitrator and his decision shall be final and

binding upon the concerned parties.
15. The earnest money of Rs. 05 lakh of the successful contractor will be converted in to security

which will be refunded without interest satisfactory completion of the contract period.
16. The agency will give an affidavit, that the agency has not been declared black listed by the

Haryana Govt. or any Govt. or Public Sector undertaking.
17. The agency will charge rate of structure as fixed by Municipal Corporation already.

(annexure attached)
18. The agency cannot make any permanent construction in any part of the community center

and building will be handed over to MCR in same condition as it was at the time of contract.
19. All the booking receipts should be prescribed with the rates decided by MCR and will be

saved with MCR on daily basis and dairy/register for the same also will be maintained by the

agency which can be checked by concerned officers of MCR at any time failing which panel

action will be taken.
20. If the agency fail to fulfill any of the above condition for maintenance, the maintenance will

be carried out by MCR at departmental level and the expenditure incurred in maintenance
will be deducted from the security deposited by the agency and contract will be withdrawn
with immediate effect.

21. The agency will obey the directions issued by Hon'ble NGT or any other govt. dept. time tc
time failing which the panel action/challan if any imposed by the concerned authority will be

borne by the agency.
22. Penalty if any of these amenities found faulty.



Amenities

Penalty Amount

Remarks

1 AC, Taps, Lights,
Floor, Toilet etc.

Rs. 5000 (Up to 7
Days)

If Not Repaired In 7 Days it will be
repaired by MCR and cost of
repair will be charged from
agency with additional penalty of
Rs. 5000

2 Sanitation of
: community centers

Rs. 1500 for per day

If not repaired as per satisfaction
level of Mc then the agency will

liable to pay the cost af work |

carried out by MC with additional
penalty of Rs. 1500

3 Lawn maintenance

Rs. 1000 per day
plus Rs. 4 per sq.
yards.

If not repaired as per satisfaction
level of MC then the agency will
liable to pay the cost of work
carried out by MCR with

|

23 Inspection

additional penalty of Rs. 1000

Sr. { Inspection Authority | Timing of inspection | Nature of inspection
No.
j 1 Land Officer Monthly or when ever | To check booking register
required and amenities
[ 2 I Financial committee Quarterly To check booking register
and amenities
3 Any Competent When ever required To check booking register
authority of and amenities
Municipal
Corporation

For HOTEL RIVOLI

/Fa/rtner
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1.

2

(p)
(g)
(r)
(s)

(t)

4.

Term & Conditions

The Tenure of contract will be for five years and may be further Extended to Five years with
mutual consent with work satisfactory. The Rent will be increased by 10% every year? :

Rent Should be deposited by the agency in the office of Municipal Corporation, Rohtak On
Monthly basis by 7% day of each month. If not deposited by the st1pulated date then interest @

18% will be charged for the period of delay.
The agency/Firm will be required to execute the followmg renovation work/construction at

their own cost in the area :-
White Wash/paint of the building will be done by the agency in a good manner
Fixing/maintenance of all the electrical, refrigeration & Electronics devices items

Pest control in Kitchen & other area on fortnight basis
Repair/ Maintenance/Renovaticn of Air Conditioners, covered area like Halls, Lounges

Reception Counter, all rooms, Kitchen, Store, Toilets, Lawns and Open Terrace by providing

required material & electronic fixtures.
However any major defect in the structure any part of the building will be maintained anc

rectified by the Municipal Corporation, Rohtak at their own risk and cost. The expenditur:
of such maintains/rectification wiil be incurred by the Municipal Corp szic:n, Rohtak itself

The Agency will pay the Electricity, water & sewerage charge @



g services in

5. The agency will be responsible for providing for proper security and housekeepin
Borrowing,

complete area of the building and open space. :
6. The agency will be responsible for maintenance of open park area i.e grass cutting,

trimming of plants etc.
7. The Agency will deposit the sectrity of Rs. 05 lakh refundable at the time of hand over 50

Municipal Corporation, security should be deposited before start the work.
8. The booking of Community Centre, Reoms & other parts of the complex will be booked by the

agency at the rates fixed to be fixed by the Municipal Corporation, Rohtak. annexure attached
The Contract may be cancelled during the agreement period any time by adopting due legal
procedures if the agency fails to deposit the rent amount within the stipulated period in that

case security will be forfeited.
9. The agency will be responsible to deposit the contribution under EPF & ES! rules regularly for

its employees and details of which to be share with Municipal Corporation Rohtak.
10. The agency will be responsibie for maintain its gadgets and equipment’s (with warranty or
without warranty) etc. in good working conditions with all safety measures at its own cost

and expenses regularily.
11. The day to day cleanliness and maintenance of the Community Centre/ Kitchen/lawn will be
the exclusive responsibility for the agency up to the satisfaction of Municipal Corporation,

be liable/responsible for any

Rohtak.

12. The . Municipal Corporation, Rohtak shall not
incident/occurrence/injury damage caused to the person/deployed by the bidder for
rendering services as per this agreement. However, the agency shall indemnify the Municipal

Corporation, Rohtak for these purposes.
13. The agency will maintain a register for making the day to day entries regarding

activities/functions carried out in building premises.
14. In case of anv dispute between the parties the shame shall be referred to the sole arbitrator.

The Commissioner, Municipal, Rohtak will be arbitrator and his decision shall be final and

binding upon the concerned parties.
15. The earnest money of Rs. 05 lakh of the successful contractor will be converted in to security

which will be refunded without interest satisfactory completion of the contract period.
16. The agency will give an affidavit, that the agency has not been declared black listed by the

Haryana Govt. or any Govt. or Public Sector undertaking.
17. The agency will charge rate of structure as fixed by Municipal Corporation already.

(annexure attached)
18. The agency cannot make any permanent construction in any part of the community center

and building will be handed over to MCR in same condition as it was at the time of contract.
19. All the booking receipts should be prescribed with the rates decided by MCR and will be saved
with MCR on daily basis and dairy/register for the same also will be maintained by the agency
which can be checked by concerned officers of MCR at any time failing which panel action wil

be taken.

20. If the agency fail to fulfill any of the above condition for maintenance, the maintenance willb
carried out by MCR at departmental level and the expenditure incurred in maintenance will b
deducted from the security deposited by the agency and contract will be withdrawn wi

immediate effect.
21. The agency will obey the directions issued by Hon'ble NGT or any other govt. dept. time
time failing which the panel action/challan if any imposed by the conceyned authority will

G RN

borne by the agency.



22. Penaltyifan
| Sr No.
1

y of these amenities found faulty.

Amenities

AC, Taps, Lights,

Rs. ROOD {Up to 7
Floor, Toilet ete.

Days)

“Penaity Amount__|

Remarks ]
1f Not Repaired In 7 Days it will be
repaired by MCR and cost of
repair will  be charged from

agency with additional penalty of

Sanitation of | Rs. 1500 for per day
community centers |

Rs. 5000

1f not repaired as per satisfaction
level of Mc then the agency will
liable to pay the cost of work
carried out by MC with additional

| penalty of Rs. 1500 l,
3 Lawn maintenance | Rs. 1000 per day | If not repaired as per satisfaction 1
plus Rs. 4 per sq. | level of MC then the agency will |
yards. liable to pay the cost of work |
: carried out by MCR with \
additional penalty of Rs. 1000
23 Inspection
[ Sr. Inspection Authority | Timing of inspection | Nature of inspection \
No.
/ 1 Land Officer Monthly or when ever | To check booking register \
- | required and amenities |
2 Financial committee Quarterly To check booking register \
f and amenities
3 Any Competent When ever required To check booking register \
authority of and amenities
[ Municipal j
Corporation
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Term & Conditions

1. The Tenure of contract will be for five years and may be further Extended to Five years with

ctory. The Rent will be increased by 10% every year.

mutual consent with work satisfa
htak. On

Rent Should be deposited by the agency in the office of Municipal Corporation, Ro

2.
7th day of each month. If not deposited by the stipulated date then interest

Monthly basis by
@ 18% will be charged for the period of delay.
3. The agency/Firm will be required to execute the following renovation work/construction at

their own cost in the area :-
(a) White Wash/paint of the building will be done by the agency ina good manner.
(b)  Fixing/maintenance of all the electrical, refrigeration & Electronics devices items.
(c) Pest control in Kitchen & other area on fortnight basis.
(d)  Repair/ Maintenance/Renovation of Air Conditioners, covered area like Halls, Lounges,
Reception Counter, all rooms, Kitchen, Store, Toilets, Lawns and Open Terrace by

providing required material & electronic fixtures.
However any major defect in the structure any part of the building will be maintained and

(e)
rectified by the Municipal Corporation, Rohtak at their own risk and cost. The expenditure
of such maintains/rectification will be incurred by the Municipal Corporation, Rohtak

itself.
4. The Successful Bidder will pay the Electricity, water & sewerage charges.

5. The agency will be responsible for providing for proper security and housekeeping services
in complete area of the building and open space.

Website — www.mcrohtak.gov.in E-mail- - commissio @en
.gOV. - nermcr@gmail.com Ph. No. - +91-1262-251515-16, Fax No. +51-
1262-258675, Toll Free No. 18001805007 7 -




6. The agency will be responsible for maintenance of open park area j.e grass cutting
Borrowing, trimming of plants etc. :

7. The Successful bidder will deposit the security of Rs. 10 I
over to Municipal Corporation, security should be deposited before start the work.

8. The booking of Communily Centre, Rooms & other parts of the complex will be booked by
the agency at the rates fixed to be fixed by the Municipal Corporation, Rohtak. annexure
attached The Contract may be cancelled during the agreement perfod any time by adopting
due legal procedures if the agency fails to deposit the rent amount within the stipulated

period in that case security will be forfeited.
9. The agency will be responsible to deposit the contribution under EPF & ESI rules regularly
are with Municipal Corporation Rohtak.

for its employees and details of which to be sh
10. The agency will be responsible for maintain its gadgets and equipment’s (with warranty or
without warranty) etc. in good working conditions with all safety measures at its own cost

and expenses regularly.
11. The day to day cleanliness and main
the exclusive responsibility for the agency up to the satisfa

akh refundable at the time of hand

tenance of the Community Centre/ Kitchen/lawn will be
ction of Municipal Corporation,

Rohtak.
12. The Municipal Corporation, Rohtak shall not be liable/responsible for any
the person/deployed by the bidder for

incident/occurrence/injury damage caused to
rendering services as per this agreement. However, the agency shall indemnify the Municipal

Corporation, Rohtak for these purposes.

13, The agency will maintain a register
activities/functions carried out in building premises.
14. In case of any dispute between the parties the shame shall be referred to the sole arbitrator.

The Commissioner, Municipal, Rohtak will be arbitrator and his decision shall be final and

binding upon the concerned parties. 1
15. The earnest money of Rs. 10 lakh of the successful contractor will be converted in to security

which will be refunded without interest satisfactory completion of the contract period.
16. The agency will give an affidavit, that the agency has not been declared black listed by the
Haryana Govt. or any Govt. or Public Sector undertaking.
17. The agency will charge rate of structure as fixed by Municipal Corporation already.
(annexure attached)
18. The agency cannot make any
and building will be handed over to MCR in same con
19. All the booking receipts should be prescribed with the rates decided by MCR and will be
saved with MCR on daily basis and dairy/register for the same also will be maintained by the
agency which can be checked by concerned officers of MCR at any time failing which panel
action will be taken.
20.If the agency.f'ail to fulfill any of the above condition for maintenance, the maintenance will
be carried out by MCR at departmental level and the expenditure incurred in maintenance
will be deducted from the security deposited by the agency and contract will be withdrawn
with immediate effect.
2% ;‘:; e;sfiril:; ‘:v}:llllcgl::;); ;1:1 ;illgiz::)t;r;i ;Zsiraend_;)y Hc?n’ble .NGT or any other govt. dept. time to
S if any imposed by the concerned authority will be
y the agency.
22. Penalty if any of these amenities found faulty.

Website — www.mcrohtak EOV. in E-mail - commissi g@g
B - - - commissicnermcr i P -+971- - - F -
i 5, " ; g . . mail.com Ph. No. 91-1262 251515 16, ax No. +91

for making the day to day entries regarding

permanent construction in any part of the community center
dition as it was at the time of contract.



['sr No. | Amenitics e

1

|

AC, 'I‘:ap.s. Lights. | Rs. 5000 (Up to 7 | If Not Repalired Irlfﬂays it will be
Floor, Toilet etc. | Pays) repaired by MCR and cost of

L'

Penalty Amount__ | Remarks _

repair will be charged from
| agency with additional penality of
Rs. 5000

Sanitation

{ community centers level of Mc then the agency will

of | Rs. 1500 for per day | If not repaired as per satisfaction

liable to pay the cost of work
carried out by MC with additional

|
f

Lawn maintenance

F' penalty of Rs. 1500
Ws. 1000 per day | If not repaired as per satisfaction
plus Rs. 4 per sq. | level of MC then the agency will
yards. liable to pay the cost of work
Eak carried out by MCR with

additional penalty of Rs. 1000

24 inspection

Sr.
No.

Inspection Authority | Timing of inspection | Nature of inspection

[ 1

|
|
} Land Officer

Monthly or when ever | To check booking register
required “and amenities

{2

Financial committee Quarterly

To check booking register
and amenities

3

| Any Competent

authority of
Municipal
Corporation

When ever required | To check booking register
and amenities

O\L 3%/

Wfﬁ"m, AedH |

For HOTFL RIVQLI




